
CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAO BENCH 

I' 
O.ANO. 69/93, 254/93, 255/93, 256/93, 257/9 3, 
'A9qqç258/9 3, 259/93, 261/93, 262/93, 263/93, 

264/93, 265/93, 297/9  3. 

DATE OF DECISION 16.7.1998 

Ramkrupa]. Jagannath & ors. 	Petitioner 

M. K.K. Shah, 	 Advocate for the Petitioner [s 
Versus 

Union of India & prs. 	 Respondents 

- 	ME. N.S. Shevde, 	 Advocate for the Respondent rs 

CORAM 
	 No 

The Hon'ble Mr. V. Raznakrishnan, Vice chairman. 



-2-. 

O.A.NO. 69/93 

RalflkrUpal Jagannath 
Omprakash jagai 
Tarasiüg Maniram 
Raznjanak Rainsharan 
Mahendra R. Tivari 
Ramaflbhai Mansing 

7 • 	Bhupend razing Lalman 
8, Bharatsing Ratansing 

Jagdishchandra Dhulirazn 
Ganeshla]. Paragdin 

11 • Ramani al 14 • ?4ah avar 
Devising A. Bamaniya 
A4hyaprasad shobhanath 
Hanaraj udayana.rayansing 

15 • jami 11 udin Nij anudin 
Radheshyaln M. Mahavar 
Nandkishor patesing. 

O.A.NO. 254/93 

NandkiShor patehsing 
K1ialasi, working tnder 
Chief workshop Manager, 
Western Railway, Dahod, 
Diet; panchmanals. 
Residential aress1  
QUarter No.7 
Godi iad, 
Nr. Kailash 14jl]. 
Dahod - 389 151 

' Distt Parchmahalz. 

0.A.NO. 255/9  3 
I 

Bharatsing R 
kthalasi, working under 
Chief Workshop Manager 
Western Railway, Dahod 
Diat. Panchinahals 
Residential address 
do. Devizkih A. Bamaniya 
Moti Sarsi 
P0 Muvaliya, Ta. Dahod 
Diet • Pahhals. 

0.iA.NQ. 256/93 

Ram janak R 
Khalasi, working under 
Chief workshop Manager. 
Western Railway, Dahod 
Dist. parxthmahals 
Residential A4dress 
Qtr.No.605/G 
D' Site Area 

- 	 P0. Preelandgunj 389 160 
Dahod, DiSt:parchmahals. 

.... 3/- 

Mal 
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O.ANo. 257/93 
Jajililuddjn N. Shaikh 
Khalasi, working under 
Chief Workshop Manager, 
Western Railway, Dahod 
Dists Panchmahals 
Residential Address 
Block No. 395/A 
Godhra Road Area 
P0. Freelandgunj 389 160 
Dist g Panchmahals. 

A.No. 258/93 

Bhupendra Lulman Sharma 
Khalasi, working under 
Chief workshop Manager, 
Western Railway, Dahod,, 
Dist. Panchmahals 
Residential address 
B/h Mission Hospital 
,nbic a colony, 

Dahod, Dist. Pancharnahals. 

O.A.No. 259/93 

jagdishchandra D 
Khalezi, working under 

ief Workshop Manager, 
Western Railway, Dahod, 
Dist 2  Panchmahals, 
Residential address 
Rly. Qtr. NO. 655/i) 
Din Rasta Area 
P0 Preelandgunj 
Dahod 389 160 
Dist. Panchmahals. 

O.A.No. 261/93 
Han8rajsingh U. 
Ichalasi, working under 
Chief Workshop Manager, 
Western Railway, Dahod, 
Dist,. Panchmahals. 
Residential 1dress 
Qtr.No. 294/H 
Dhobighat Area 
P0 Freelandgunj 
Dahod 389 160 
Dist. P*nchmahals. 

OlA.No. 262/9 
Ganeshlal Pragdi 
Khalasi, working under 
Chief Workshop Manager, 
Western Railway, Rahod, 
Re8i Block No.21/A 
Shriram Colony, C3odhra Road Area, 
At. & P0 Dahod 
Diets Panchmahals. 	 4/... 
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O.A.NO. 263/93 
dhyapra8ad S 
c)alasio working under 
Chief Workshop Manager. 
western Railway, Dahod, 
Dist: Panchmahals. 
Residential Address: 
321/c. •D' Site Area 
pree]and GUflJ 
Dahod 389 161 
Dists pnchmaliali. 

O.A.NO. 264/93 

Ralflaflbhai Mansing 
halasi, working under 

Chief Workshop manager 
western Railvay, Dahod, 
Dist; PaflChjnahals 
Residential address: 
MOti sarasi - Rabdal 
patelia palia 
P0 MUValiya 
Ta. Dahod*  
Dists panchinahal s. 

0.A.NO. 265/93 
RadheshYarn liiia 
thalasi, working under 
chief Workshop Manager, 
western Railway. Dahod. 
Dist panchmahals. 
Residential Address: 
Nar$iflh colony, Godhra Road. 
Chandan Chawal, Ta. Dahod 
DiSt z panchmahals. 
At. Dahod. 

O.A.NO. 297/93 

I
IV Devieiflgh Bamaflia 

ihalasi,, working under 
Chief Workshop Manager 
western Railway. Dahod, 
DiSt* panchmahals. 
Residential address 
Moti Sarsi 
P0 Muvalia 389 151 
Ta. Dahod. 
Dists parhmahal s. ...... 	Ajplicants. 
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VE RS8S 

Union of India*  through its 
General Maflage'r, Western Railway, 
Churchgate, Bombay. 

2• Chie f Workshop Manager,, 
Western Railway, Dahod, 
Diet. panchmahal. 

Chief Workshop Engineer 
Headquarter office 
Western Railway, churchgate, 
BOmbay. 	 ...... Respondents 

(Mr. N.S. shevde, Advoc ate for the Respondents) 

ORAL  JUDGENT 

O.A.NO. 69/93, O.A.NO.254/93, O.A.No.255/93. 
O.A.No.256/93, o.A.No.257/93, 0.ANO.258/93, 
O.A.NO.259/93, OA.No.261/93, O.A.No.262/93, 
O.A.No.263/93, O.A.No.264/93, O.A.No.265/93, 
O.k.NO.297/93. 

Date2 16-7-1998. 

per2  Hon' ble Mr • V. Ramakrishnan, vice Chairman. 

As all these O,AS involve the same issues 

and as the same relief has been sought for, we propose 

to dispose of all these OAs by a coimon order. 

We have heard tir. K.K. Shah for the applicants 

and Mr. N.S. Shevde for the Railway Administration. 

3. 	The applicants state that they were initially 

engaged as casual labourers under the Railways in 

different places from 1983 to 1987. They were conferred 

with temporary status and were subsequently regularised. 

While granting temporary status leading to regularisation. 

the Railway Administration had &ted on the basis of the 

11 
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service card proded by them as casual labourers. 

JI . 

	 These service cards s,ated that they had worked as 

casual labourers in respect of some of the applicants 

and Abu Road in respect of others. Subsequent to 

regularisation, an intimation was received from the 

concerned officers in V4asad and AU Road (from where 

- 	 the service card is supposed to have been procured) 

to the effect that no such card was issued. The 

Railway khfliflistration on the basis of this report 

S took the view that prima facie the service card was 

bogus and ordered an enquiry. A charge sheet was 

issued in April 1988 and an enquiry was conducted. 

The Enquiry Officer held the charges to be proved 

and held them guilty of serious misconduct. The 

disciplinary authority accepted the findings of the 

Enquiry off icer and inflicted the penalty of renoval 

from service. This is challenged in the present OaA$. 

4. 	Mr. K.K. shah, who represents all the 

applicants submits that the proceedings have been 

vitiated on various grounds. He states that it is 

not the case of the applicants that they had worked 

in jàlsad and Abu Road. Their contention was that 

they had worked in Dahod Workshop and the service card 

was issued from Dahod workshop by the concerned senior 

Railway officers at the relevant time. Mr. shah 

submits that these cards had not been forged by any 

of the applicants as they were handed over to them 

by seior Railway officials. He says that during the 

course of the enquiry the applicants had reiterated 

this contention and requestdd the Enquiry officer 
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to examine the concerned Railway officers who &cordthg 

to then gave them the service card nanEly; S/shri,R.p. 

Mad an, p.D .Mi shta, P.N. Mi sh ra and phoo is i nh • The 

enquiry officer however rejected this request holding 

that their examination would not be relevant. Mr. Shah 

says that this rejection by the enquiry officer has 

resulted in serious miscarriage of justice and the main 

defence of the applicants that the cards were given by 

the senior Railway officers could not be established on 

account of the refusal of the enquiry officer. He 

further contends that had they been summoned,  the 	 - 

applicants would have been able to put c•ss their case 

effectively and could have established their stand that 

the cards were issued to them by senior officers. 

Mr. K.K. Shah goes on to submit that the 

disciplinary authority was the (jkief works Manager and 

at the relevant time when the applicants claim that 

they had got the cards from that office, the Workshop 

was under the charge of the Deputy Chief Mechanical 

Engineer and the same has since been redesignated as 

chief Works Manager. He states that the disciplinary 

authority has this been both the prosecutor and the 

judge. Mr. Shah also refers to the letter from the 

office of the General Manager dated 8.4.94 addressed 

to Dy.C.P.M., Railway Electrification, Baroda (ann.A-11 

in o.A.69/93) where the General Manager had given 

post-facto approval in regard to 62 casual labourers 

who had Secured employment on the basis of fake-card 

as fresh.fpce casual labour. in particular it was 

WM 

In. 



observed in that order that there was no point in trying 

to disengage these casual labourers at this distant 

date. This letter proceeds to state that since they 

have secured employment through wrongful means they 

should not be eligible for benefit of service se others 
who have been engaged on genuine grounds and the latter 

should rank senior to thi.e-i M. Shah says that these 

casual labourers are different from the present but the 

same principle could have been applied to the present 

applicants. Viewed from this angle and the letter of the 

G.M. the applicants should have been reengaged despite 

the allegation that service card prodred was not 
genuine. 

Mr. Shah also referda recent dezision of this 

Tribunal in O.A. 329/90, disposed of on 13.11.1997 in 

respect of persons who, were similarly situated. in that 

case the Tribunal had held that without examining any 

of the witnesses the authorities came to the CQflclj on 

that the charge is proved. The Tribunal quashed that 

finding. it also observed that it was not worthwhile 

to refer the case back to the enquiry officer in' View of 
the time lapse and directed the Department to reengage 

them but denied the benefit of backwages while stating 

tht the period from the date of removal till the date 

the applicant is reinstated shall count for purpose of 	[ 
cent inuity in service for pension. Mr • Shah suggests 
that the present o.As also may be disposed of on the 	" I' 
same lines ordering reinstatement without backwagea 

and according to him, it is not necessary to remit the 

matter back to the enquiry officer. 
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5. 	Mr. Shevde resists the applications. He says 

that the legality of the charge *heet had been gone 

into earlier in OA.202/93 and the Tribunal had held 

sh a charge heet issd by the Assistant works Manager 

is legal and this issue stands concluded with that 	- 

judgment. The inumbent of the post of chief Works 

Manager, who is disciplinary authority, is not the same 

person, who held charge of Dahod workshop as Deputy 

Chief Mechanical Engtheer at the relevant time • He also 

says that the letter from the office of the neral 

Manager dated 8.4.94 was in respect of some other set 

of casual labourers. The standing Counsel says that 
it is possible that no enquiry was held against them. 

It is not known whether an enquiry was held and they 

were found guilty in the absence of the details 

regarding the casual labourers referred to in that 

letter. Mr. shevde says that it is not possible to 

conclude that the same coeegs should be followed 

in respect of the present appliCants. Mr. shevde goes 

on to submit that the facts in 0aA.329/90 Can be 

distinguished from the present case. In that Q.A. the 

withesses listed in the charge sheet were not examined 

and the Tribunal then held that the enquiry proceedings 

were vitiated but so far the present applicants are 

concerned, the enquiry was duly held and opportunity 

was given to the applicants to cross examine the  

witnesses who were examined. He contends that there is : 

no procedural irregularity in conducting the enquiry. 

Mr. shevde also says that the applicants have 

made a grievance that four persons namely; S/Shri.R4p. 
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Madan. p,,ishra, P.N. Mishra and phoolsinh were not 

cited as witnesses even though the appltcante made a 

request that they should be suxrinoned. He says that 

in some earlier court cases some of thU present 

applicants had levelled certain allegations against 

shri Madan but later on withdraw such allegations. in 

the circumstances the enquiry officer might have held 

that it is not necessary to call Shri Madan & others 

for examination. 1W. evde however, eenee4jé this 

aspect has not been brought out in the order of the 

enquiry officer while rejecting the claim for suxnnoning 

tJese persons as witnesses. 
.: 

i\ 

The Standing Counsel goes on to submit that 
: 

in case the Tribunal finds that the failure to emine 
*1 	 the witnesses has vitiated the proceedings the matter 

may be remitted back to the enquiry officer to proceed 

further from the earlier stage and to call them as 

witnesses. He relies in this connectionGhe decision 

of this Tribunal dated 4.8.1995 while disposing of 

0.A.202/93. For this2 reasons Mr. shevde says that the 

applicants can not be granted the relief sought for. 

-. 	6 • 	we have carefully considered the submissions 

of both sides. The main point urge4 by Mr. K.K. shah 

is that it is not the stand of the applicants that 

they have worked at the ple as shown in the service 

card but that sh a service card was issued by the 

senior Railway officers in Dahod workshop where inf act 

they had worked. jn getting the report from the concerned 

officers in vaisad and Abu 1ad and they had not issued 

the service card, the Railways had gone on the 



assumption that the service cards were bogus. 

However,, it is not their claim that the applicants 

had forged "or fabricated the cards. In facts  the 

main,  defence of the applicant, was that the cards 

were supplied by $/Shri R.P. Madan, P,D.Mishra, 

- 	 P.N. Mishra and poolsinh. The applicants had made 

a specific reqtst to sunuron them as witnesses so 

that they can substantiate their case. it is not 

clear as to the bas is for the stand of the enquiry 

officer that the examination is not relevant when 

the applicants case rests on their assertion that 

the cards supplied to them by these officers and 
A. 

obviously they would be important witnesses, we 

are also not aware of the details of the affidavit 

referred to by Mr. Shevde in respect of Shri Madan. 

In any case apart from Mr. Madan they were other 

persons whom the applicants wanted to be suirmoned. 

The ft that some allegations made in earlier cases 

were later on withdrawn cannot be a valid ground for 

refusing to sumiron these people in the face of 

7 	caagorical assertion of the applicants that they 
had been iss i.d service cards by thea Railway AJmn. 

L In any case the reason given by the enquiry officer 

to refuse to sunmton thsZpeople was that he hold that 

:'they were not relevant which finding is obviously 

incorrect. The Railway's stand is that the service 

card4 are not genuine and it is not their contention 

that the applicants had in any way forged or 

fabricated cardsihen the applicants claimed that 



more than about three years back. In the circumstances 

we are inclined to agree with the suggestion of 

Mr. K.K. Shah that at this distance of time it will 

not be worthwhile to remand the matter back to the 

- 12 _- 

this had been issued to them by the Railway Officers 

and made a request to Suniioon them as witnesses, it was 
necessary to call them 8° as to afford an opportunity 

to the applicants to substantiate their case. 

7. 	In the circumstances, we hold that the refusal to 

call these four persons as witnesses has resulted in 

serious prejudice to the defence of the applicants and 

this alone is sufficient reason to hold that the penalty 

of removal from service cannot be sustained, in the 
normal course we would have remanded the matter back 

to the enquiry officer for continuing with the enquiry 

by summoning those persons and to give an opportunity to 

the applic ants to subst anti ate their case • we note that 
the charge sheet was issued in 1988 and the present O.*s 

have been filed in 1993 and a number of years have Passed 

since then, we are informed by i.ir. Shevde that one of 

them mrs P.D. Mishra is no more. We also note that while 
disposing of O.A. 329/90 on 13.11.97 the Tribunal held 

that in view of the facts and circumstances of the case 

and the time factor involved, it is not necessary to 

rèfer that case to the enquiry officer. it is true 

that in O.A. 202/9 3 the matter was remitted back to 

the enquiry officer but in that case the o.A was 

filed in 1993 and the jtxlgment was rendered on 4.8.95 

..... 13/... 
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enqui!y officer. 

8. 	In the facts and circumstances * the case and 

following the decision of the Tribunal in O.A.329/90 

we are of the view that it is not necessary to remand 

the case bik to the enquiry officer and hold that the 

ends of justice will be met by setting aside the 

orders of disciplinarY authority and the appellate 

authoritY as bad in law. we direct accordingly and 

further direct the respondent5 to reinstate the applicant.. 

as early as possible and in any case not later than 

eight weeks from the date of receipt of a cow of this 

order. we also hold that the applicants are not 

entitled to any back wages but the period from the date 

of rerroval of the applicants till the date they are 

reinstated shall count for the purpose of continuity 

in service for pension. 

9-0 	
with the above directions, the O.M are finally 

dispsed of with no order as to costs. 

- 

(P.C. Kannan) 	 (V. Ramakrishflan) 

Member(J) 	. 	- 	vice Chairman 

vtc. 



M.A.t.736/98 in O.A./265/93 

tDAT- E 	OFFtCE JREPORr 	1 	 0 R D E R 

	

26.10.98 	
I 	Mr. Shevde says that he will remove 

the office objections within a week. 
AdjoUrned to 06.11.98. 

V. Ramakrjshnan) 
Vice Chairman 

hki 

	

6.11.98 1 	 Mr. Shevde shall remove office objections 

within a fortnight. AdjoLirned to 8.12.1998. 

(P.0 ekanflan) 
Mernber( J) 

(V. Ramakrishnan) 
Vice Chairman 

vtC. 
We care irliormed tht by 'ir. ihevd that 

a copy of the ii has been given to ir. K.iK. 

3hax. We waive the other oftice oject.ions. 

Reg±siy to give a regular number. 

Mr. hevd submits that there Is 

already a stay granted by the High Court 

ana as SUCH t/814/8 seekin extension ot 

time is not necessary and OC not press 
the same. L'I"18141JS disposed of as not 

ressed. 

P.c. Kanran) 	V. Maradkiishnan) 
Meo1r J) 	 Vice Chairman 

hki 



M... s t.7361'9g in CsA/2593 
OFF ICE PEP ORIT 	 0 R D E P. 

26 • I • 	
Mr. hevde s ys that he will r e ov 

the ott ice objeti5 withigi a waek. 

4 djOurned to 

V.i.ce Qajrn 

hki 

6 • 11 • 98 	 r. 	ve sh&.l r€move office objections 

witriin a iortnigrAt. A)oirned to 8.12.198. 

(P4c .K'zu1on) 	 (r 	r hn an) 
Mberçj 	 'lice Chiuirman 

vtc. 
i.tit ormed zbt by 1r. 	trc ti 

Ct cody of the 	hs been given :o fir. Z,• 

e waive the other oftice 0'eccor1, 

to give a regular number. 

r. hevdL submits that there is 

ireadya stay granted by the Fiiqh Court 

ac as such kA/a14/8 seekjn 2:cteic(i Ct 

-±neIs not necessary and Oes i)c ?ss 

che same. £/814/8 disposed of as iOt 

resed. 

p. . innan) 	(V. amrihaar) 
Vice Chairman 

h}J. 
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Submitted Hon'ble Vice Chairman & 

Hon'ble Fir. V. fladhakrishnan, Fiamber(A) 

Hon'ble Fir. P.C. <anrian, Vombor(J) 

jn n 'h 1 c 

Certifiad Copy of order dtd 	 in 

-/Spl. CA No.7ck4 C & 	- 	of 	199 

passed by the 5r-me--E-nrt/High Court against the 

judqement/order passed by this Tribunal in OA/2-6793 
is placed for perused ploase.  

SQ 2t 

Hon'ble V1c2 Cha1rrrn  

on 'bla - f'}r 	 Nembar (A) 

Hon'ble Mr. P.C. Kannan, Membar(J) 	j 
) 
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WRIT 

LJRNFO TO THT-i5i:JRT/TO E-3EPVFfl ON RFPONflENT NO 

LJRNFI) TQ THIS COURT DULY EXECUTFO) 

IN THE HTH COUPT OF UJ4R4T AT AHMFDARAfl 

	

jii y 	 ( D1 
Special Civil App ication No 746 	cf .8 

Fired on 01/12/98 
r i r 	HMFDET1  

2 	 Pti ti nrlPr( s 
MR JC SHETHST 

PAf;HFSHV4M MI.11T4 	 Opponcnt (.) / 

	

(NW 	. 

To 
T H F PF1TST1R(,14P 

	

rrNTPAI A1)MTNTTPATTVF 	 /. 

TP 
 

I P1 iii 	AHMrmARAD RFNI:H 

IPON Pndi rq th 1:ti t i r'ri of tI 	 pti tn nnpr (s 
C:ru'trt thrnitch hi/hr/thei r 4di r-tp MR Jfl SkEIN pryinei t4.t 

	

ne rug heRri ng and f inl (11 	r:-u 1 of thi. 	petiton to st,y 
thp 	 rf th iudqriu.nt nd r'rdsr pd by tb 
i:rrit';l 	itiuirus*-rtiv 	Trihuir a, 	 in 0., A. No.. 2AS/93 
rn 16/ 7 !ancl etr: ............................... 

And Ihrs Hrrru hiri no MP .11: HFTH Advni-..Ate for thp puti ti rnr 

i:ruirt r)d thr' f(1 rsunci crdr 

flR4M- CK.TH4KKFR & A 	4PADTA,.T.L(Dt08A0 . l9R ) 

RsI juzf 	oi rnzt t*u 	irnnl 'rnrutut:ior, 	of 
th ctrin 	of tbu 	triFi'1 	Nrut'ir: 	. fr d intrip 
rr1 	 riI1 run it 	 (;) 

it. is hereby accordingly ordercd that., the 
i mp).rnenttj.on ..€n<ujtion and oper.ti on of 	the jiuc$gr rut 
:ru 	ordr 	dited J. e, 7.. 19 	in 11.. A. 	Nr745 of 1 	rr 

by you.' be 	re hpreby 	TAYPfl, pnd i ng hring of 
rre 	is 	to 	qc1 	'intri.ni 	rl.  if 	retu,rnb1 p 	on 	1t 
1)re.nibr .. 	1 

KRAIAKRTSHNAN, Esqi.ii.re  i:hief .1uistir 

ut AhtiurHbei ;ufrur;iic1 tFi1. (ti c1;-v of flrt 	14cR 

I 	 I IN T AN flF I Nfl TA 

	

P \i 	t 	1: r r 1 

1 - ty P-i tr;r 

	

h 	1.th duy oFflrt 199 

1P7' 

i 	 NAT Ink 	TNFnRMAI lAS flNTPP 	Al 
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ii srz trh Nr 

4' 	 (Tfl RF PFTtIRNFfl Tfl THTS c.nu /~08 WRVFD flN Pi;PHNrWNT Nfl 

(Tn RF PFT()PNFfl TO THT C 	flULY 	FT1TEi) 

TN THE HT(I-4 (flUPT 1W (tI.1ARAT AT AHMflARA1i 

Ci4- 7 	 X LLC 7 
fr'iI CIVH app. ir-tion 	74 	'f R 

Fied nfl 	O1/i2/ 
fl 	ztr' i ct A1-l1FrFrfl 

~ IiIJT CIN flu- 	fi,11 ,0 A 	 Pt 1 I 1 ( 	I S 1 

HP HT: $HET 

Vs 
i'  

Tn 

THF 

1FN PAl ArM 

rhj (rri 	hrih

rwwrl 

	hi/hr/t:h r 	 'i .Jt: ;t-FFH pr.y 

r' 	hri rtej Find f in1 di 	I of td F, pf?ti trwl 	to 

th 	içnri 	nt,t nfl rf th 	jIIc11nutnt 	nc1 ordstr
, 

	p; 	trt hi t! 

(rtr zi 1 A1ristr?4tivt 	Tr i b IIrI1 	AmcI;I4d 

nn 16/7/ 	arid tr: 

And Whprs IInnrl 	inn HP .1( SHFTH, Advnrqt f r k ~  

(H,irt r 	n.txct th 	fni it1nc, r-Icr 

ORAM- C K Tf4AKKER & A M KAP41)T41.T (Ot. OR 1fl.l9QP 

t1III 	Ad-irIt.rj.n4 PIif ;nirist ths 	,i-Izimiitnt 

itIinnt 	if 	 t-r'I-il 	 .- 	H 

I ti 	is 	hrhy 	 rirJly 	rrrc 	thi$ 	t.h 

i nipi 	 finn 	s'r If inn anc1 npr;t i nr nf 	f hp 	1 I ,dcinirtt 

arid ordr- dtd 1 	7 . 1.99R in 0 A 	 of I 993., 

by 	ynii hp and 	hr - hy STAYFr; 	pcsieii n 	hri nn of 
ntir 

	

	 tn •1 jrttim ri t tI'tIIrfl%N1im op Lt 

1 c)R 
K 	( 	RAt 4KRTFHNAN, Fqni. r A. C:hi.f 1II 

Ahud.h1 fcrPc. i 	this (ith dy Ot (tnt: 

1Ty 	th 	-iIIrt: AT 
'I(:.ntIt- v Pfistr;r 

	

13  ihs 1 	l;zcE nfl 	1 -9i- 

Tch 	rtitrt - Ni.: I lANAI 	1NflPMAT Ti': (:FNTPF - 



- 	 CENTRAL ADMINISTRATIVE TRIBUNAL, DE LI-! 

App1iciipn No. 	c4Q. 	 of 19 

Tsfer application No. 	 Old Write Pet. No 

CER11FICATE 

Certified that no further action is required to be taken and the case is fit for consignment to the Record 
Room (Decided). 

Dated: 

Countersigned. 	 .- 

Section Officer/Court Officer. 

MGIPRRND-41 CATI86—T, S. App.-.3010-1986--l5O Pads, 

SigLtFihe Dealing 
Assistant. 
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